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Order dated 7.11,2002

Heard Shri B,Parida fer the applicant

and Shri S.B.Jena, Addl.Standing Counsel for the
5407,02

Respondents.,
Ld.Counsel for the
Applicant is present.Shri It appears that the case of the
«Bo.Jena,Ld.ASC files an
«Ae and prays for 2months applicant was considered by the competent
time to file counter.Heard.
ime . i1s granted till auvthority fer @ compassionate appointment,
29.,7.02 to file counter. t
kut éid not appreve the same on the grownds
M.A. is disposed of - :
as stated by the Respondents at Annexure-R/6

that the death of the Gevernment servant

STRAR occurred long ago on 26,3,1997; the deceased

A
e : il : ,
PZ(/\/ ' 12 %—, /{4/ family received the terminal beneflts)agd that

the deceased family is in receipt of monthly

/657’)4 M pension and that the ke deceésed family has
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29 .07,.,02

The Applicant is absent
on call.Shri s.B.Jena,Ld.
ASC files one M.A. and
prays for 02 months time

granted till 16.8.02 for
counter.

accordingly.

At
Cyis
16.8,02

The Applicant is absent on
call.shris.B.Jena,ld.ASC
prays © r further time to

file counter., Heard.Time
granted till 23,8,02 for
counter,

STRAR

L A 7

) o ‘7L QW‘“‘LE/'

to file counter., Heard.,Time

M.A. is diposged of

L fof<d]

/Q”/I?W\S/W

o~
left no liskility of minor children., Hewever,
we db not feel these to be sufficient grounds
te reject the prayer for compassionate
b ey
appointment ;nd in the aptness of'things, we
A G0 deep inté/the matter to examine the
liagkility of the familyt As the Respondents
have alréady discleosed in the counter that the
the

deceased left behind him one seon, i.e,,

applicant and alse an wnmarried davehter, we
remit this matter to the competent autherity
te give a fresh leok znd to ex;ﬁine the actval
liability of the deceased fagily to see
whether the applicant could be offered an
appointment eon compaséioﬁatehqreuné sueject
to',\availability of.Vacancy. While examining
the case of the applicant afresh, as directed
abovVe, the competent authority sheuld net
take inteo account the quantum ef terminal
kBenefits ;hﬂ family pensien received by the
deceased family in eorder to determine the
financial cenditien of the family for getting
the benefit of compassionate appointment, as
%hy the Hon'bBle Supreme Court in the
case : of Balkir Kaur & another vs, Steel

Autherity of India Lté. & Ors. reported in’

2002 (2) ATT (SC) 255,

The O0.A. is disposed of as ébsve.Ne‘cmst’f
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